_CB-II (CPL) No. 1

COMMITITEE
ON
PAPERS LAID ON THE TABLE
(1990-91)

(NINTH LOK SABHA)

FIRST REPORT

[Presented on 24 April, 1990)

LOKSABHASECRETARIAT
NEWDELHI

April, 1990/ Chaitra, 1912 (Saka)

Price : Rs. 2,00



CORRIGENDA
TO

FIRST REPORT OF COMMITTEE ON PAPERS LAID
ON THE TABLE (1990-91)

Para Line For Read
Contents 7 After 'the! insert 'Union!
Contents 18 add and
§

1,2 4 not note

2,8 1 not note

2.8 3 Cou cil Council

2.9 2 Ann al Annual

I11 3 stat ments statements



PERSONNEL OF THE COMMITTEE ON PAPERS LAID ON
THE TABLE OF LOK SABHA
(1990-91)

1. Shri Satya Pal Malik—Chairman
Shri P.A. Anthony

3. Shri Bagun Sumbrui

Shri L. Balaraman

Dr. Bangali Singh

Shri R,M. Bhoye

Shri Resham Lal Jangde
Shri Gulab Chand Kataria
Shri Kankar Munjare

10. Shri Nandi Yellaiah

11. Sbri Chhedi Paswan

1). Shri Ram Lal Rahi

13. Shri A.N. Singh Deo

14. Shri P.C. Thomas

15 cecececenenrroronnens

N

S BN W

SBCRETARIA1

Shri K.C. Rastogi—Jolns Secretary
Shri G.S. Bbasin—Deputy Secretary
Shri Swarn Singh— Under Secretary



INTRODUCTION

1, the Chairman of thc Committce on Papers laid on the Table of the
House, having been authorised by the Committee to present this Report on
their bobalf, prescat this their First Report.

2. As a result of cxamination of some papers laid during the Eleventh,
Twelfth and Thirtcenth Scssions (Eighth Lok Sabba), the Committee have
come to certain conclusions in regard to delay in laying of the Annual Reports
and Audited Accounts of the (i) Public ScrvicefCommission for the year
1986-87 ; (ii) Kidwai Memorial Institute of Oncology, Bangalore for the year
1986-87 ; (iii) Himalayan Mountainecring [nstitute, Darjeeling for the yoar
1986-87 ; and (v) Padmaja Naidu Himalayan Zoological Park, Darjecling for
the year 1983-86, and have made cortain recommendations. The conclusions
of the Committee arc reflected in the Roport.

3. The Committee considered and adopted this Report at their sitting
beld on the 1st March, 1990.

4. A statement showing summary of recommendations/observations
made by the Committee is appended to the Report (Appendix).

Nsw DBum; SATYA PAL MALIK
April, 1990 Chairman
Chaitra, 1912 (Saka) Cummistee on Papers Laid on the Table.
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CHAPTER 1

DELAY IN LAYING ANNUAL REPORT OF THE UNION
PUBLIC SERVICE COMMISSION FOR THE YEAR 1986-87

The Annual Report of the Union Public Service Commission for the year
1986-87 was laid on the Table of Lok Sabha on § September, 1988 alongwith
a Memorandum explaining reasons for non-acceptance of the advice of the
Union Public Service Commission. The Review about the performance of
the Commission and the statement explaining the reasons for delay were not
laid on the Table of the House. In terms of the recommendation of the
Committee on Paper laid on the Table contained in paragraph 1.17 of their
Firt Report (Fifth Lok Sabha) (reproduced below). these documents were
required to be laid on the Table of Lok Sabha by 30 September 1987 i.e.
within six moaths of the close of the accounting year :—

“The Commitiee further recommend that antonomous organisations
which lay only their Annual Reports, should not take unduly long time
in laying them after the close of the accounting year. In such cases, the
admijnistrative Ministries should cnsure that the Annual Reports are
invariably laid before Parliament within six months after the closc of

the acoounting year.”

1.2 Explaining tho reasons for delay in laying the annaal report of
Union Public Service Commission for the year 1986-R7, the Ministry of
Personnel, Public Grievances and Pensions (Deptt. of Personnel and Training)
in a not stated :

*The laying of the Report of the UPSC., is governed by Article 323(1) of
the Constitution which provides that the Commission shall present
annvally to the President o Report as to the work done by the
Commission and the President shall cause a copy thereof together with
a Memorandum explaining as respects the cases, if any, where the advice
of the Commission was not sccepted, the ~ason for such non-acceptance
to be laid before each House of the Parliament.

This Department is of the view that the instructions of the Commitice
referred to in para 1 above 8o not apply to laying of the annual report of
U.P.SC. ian which case, alongwith the report of the Commission. an
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explanatory memorandum has also to be laid by the Government. Article
323(1) does not lay down any time-limit for laying the report of UPSC :
no instructions in the matter d%e appear to have been issued by the
Committee on Papers laid on the Table. The Government has, however,
been' making al possible efforts to' lay the- ropert. slpog with . the
explanatory memorandum, at the oarliest: possibie.”

1.3 Asto the reasons for not laying a ‘review’ detailing, _acti\r_ilic? and
performance of the Commission duripg. the year upnder. repor, the Ministry
stated as under :—

“The Annual Report of the UPSC contains complete details of its
activities for the whole year. Chapter I gives a summary highlighting the
main activities, The UPSC is a Constitutional body and functions
independently of the executive and is, therefore, not under the control of
the Department of Personnel and Training. The report is laidion the
Table of the House of Parliament by the Department of Personnel and
Training on hehalf of the President of India as required under Art. 323(¥)
of the Constitution. As per Art. 323(1) af the Constitution the
President while laying the Annyal Report before the Houses of Parliament
should also lay a Memorandum explaining, as respects to cases, where the
advice of the Commission was not acccpted. It may, therefore, be kindly
scen that the question of laying on the table of the Houses a ‘Review’
does not arise.”

1.4 Asked about the position regarding laying of the Annual Report for
the year 1987-88, the Ministry stated :—

“The 38th Annual Report (1987-88) has already been translated into
Hindi and both the English and Hindi versions have been sent to the
press for printing on 18.8.1988 and 2.9.1988 respectively. The
Commission expect to receive the printed copies both in Hindi and
Bnglish in about three months time. After the receipt of the printed
copies of the Report and compilation of Memorandum, in consultation
with the Ministries/Departments concerned, explaining the reasons for
disagreement in respect of such cases mentioned in the Report, the annual
report would be laid before Parliament.” '

1.5 Tn another note, the Ministry have stated : —

““While the Commission are able to finalise the Repart within about
four months after the close of the accounting year, the translation of
the Report in Hindi as well as English takes about 4 to 5 months.



Rffosts are being .made by the Cemmission to co-ordinate with the

,peessauthowitics for expediting its printing so as to minimise the
time in making the printed copies available’to this Ministry.

1.6, The matter was considered by the.Committee at their sitting held
on 29 May, 1989.

1.7. 1o paragraph 1.17 of their First Report (5th LS), the Committee on
Papers Iaid on the Table had recommended inter-alia that autonomous organi-
sations which lay only their annual reports in Parliament should not take unduly
long time in laying them after the close of the accounting year. The Committee
had also recommended that in such cases the administrative Ministries should
ensure that the Annuul Reports are invariably laid before Parliament within six
months after the close of the accounting year. It is strange that the Depart-
ment of Personnel and Training has taken the view that the above recommen-
dations of the Committee are not applicable to laying of the annual reports of
the UPSC as aun-explanatory memorandum is also required to be laid by the
Government alongwith the Annual Report. It hardly needs to be pointed ount
that the antonomous organisations referred to in the Committee’s recommenda-
tions cover all autonomous bodies like UPSC and therefore annual reports of
the Commission should be laid before Parliament within six months after the
close of the accounting year. Itis true that article 223(1) of the Constitution
which provides for laying the annual reports of the Commission before the
Houses of Parliament does not lay down any time limit for laying the Report
of the UPSC. As a matter of fact, the time limit within which autonomous
orgauisations should lay their annual reports before Parliament have not been
specified in any Rule or enactment but through its recommendations made from
time to time, the Committee on Papers Laid have stipulated that annual reports
etc, of different orgamisations should be laid in Parliament within a specified
time.

1.8. The Committee expect that henceforth the Dett. of personnel and
Training wounld ensure that the annual reports of the Commission are invariably
laid in Parliament within six mouths after the close of the accounting year.

1.9. It is disheartening to note that one of the reasons given for delay in
laying of annual reports of the Commission was that after finalising the annual
report it took the Commission as many as 4 to 5 months for getting the english
version of the report translated into Hindi. This is not a satisfactory situation,
The Committee see no reason why the Report cannot be translated concurrently,
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The Committee desire that the Deptt. of Persommel and Traiming should in
consultation with UPSC draw up a time schedale for finalising the reports of the
Commission and laying the same in both Houses of Parliament without any

undue delay. It may be ensured that in futurc laying of documents is in no case
delayed for want of Hindi translation.



CHAPTER It

DELAY IN LAYING ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE KIDWAI MEMORIAL INSTITUTE
OF ONCOLOGY, BANGALORE FOR THE YEAR 1986-87

The Annual Report and Audited Accounts of the Kidwai Memorial
Institute of Oncology. Bangalore for the year 1986-87 were laid on the Table
of Lok Sabha on 22 August, 1988.

2.2 In terms of recommendation of the Committee on Papers lsid on the
Table made in paragraph 3.5 of their First Report (Fifth Lok Sabba), these
papers ought to have been laid within 9 months of the close of the accounting
year j.e. by 31 December, 1987. Thus, the period of delay in this case came
to about 7§ months.

2.3 In the delay statement, the reasons for delay had been explained as
under :—

“The Aonual Report and Audited statement of Accounts for the year
1986-87 in respect of the Kidwai Memorial Institute of Oncology,
Bangalore, which has teen recognised as one of the nine Regional Cancer
Centres and which is being given grant-in-aid every year, is to be laid on
the Table of the Lok Sabha before the 318t December, 1987. We took
up the matter with the Director of the Institute in August, 1987. Though
this Ministry received copies of the English version of the Annual Report
containing Audited Statement of Accounts for the year 1986-87 in March,
1988, copies of Hindi version of the documents were received towards
end of April, 1988 only. They are being laid on the Table of the
Sabha now.”

2.4 The Ministry of Health and Family Welfare were requested on
26 August, 1988 to furnish information on certain points. The points on
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which information was sought and replies of the Ministry thereto received on

30 Skptethbicr, 1988 arc aswider -

oS
I. The dates when —
“08) CBAC wis-approached
‘for apgoimtwent ‘of
Statutory Auditors ;

- (9) 'S1aratory Awditors were
" ‘appotated by C&AG ;

“(c) the Annual ‘Accounts
were compiled and were
ready for bcing handed
over to the Statutory

. Auditors for auditing ;

() the gocounts weré handéd
over to the 'Auditors ;

REPLIES

‘In agcordance with the Rades.and-Regula-
tioas of the Kidwai Memerial Institute of
Oncology, Bangalore, the accoonts.ofithe
Institute are to be audited annually by
Chartered Accounsants i -acoardanee with

-ther provisions of the Chartered:Aecountants

Act, - §940 as appointed. by the Gaverniag
Council. ‘Phe Chartered Acceuntants .for
the year 1986-87 were Mys. Siaghwi, Dew:&
Unni, Bangalore. Since the Insritute is not
‘fully dependent on rhe Government of India
for financial support, this Ministry- has.also
not approached the Comptroller and
Auditor General for appoiatment of
Statutory Auditors.

According to the Institute, annoal accounts
were ready by the end of 'May, 1987 and
the Chartercd Acrountants were requested
to take up the audit work on 12,6 87.

‘-'rlie Chartered'Acctuhtants commonoed the

<{ audit work on 24 6.87 aad completed the

(¢) the auditing of accounts

| work on 26 10.87.

commenced and the time |

taken in it ;

(f) queries, if any, raised [
by Statutory Auditors ;

() queries of the Statutory |
Auditors resolved ; L

(h) the Auditors furnished
final Audit Report to
the Institute ;

The information required by the Chartered
Accountants were furnished during the
course of audit.

The auditors furnished their report on
26.]0.81";
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the Annual Report and
Audited Accounts to-
gether with-the Awudit
Report: werc placed
before the Annual
General Meeting of the
Governing Council of
the Institute ;

Annual Report and
audited accounts Were
tak:n up for transla-
tion and printing and
time taken in it ;

the ‘Review’ report was)
preparced and furnished |
to the Ministry/Depart- |
ment ; !
I

delay statcment pre- }
pared and submitted to |
the Ministry/Depart- |
ment ; and |
|

I

J

tm) Annmwal Report and

Audrted Accesnts to-
gether  with  Review
and delay statement
were sent to  the
Ministry of Health and
Family Welfare for
laying on the Table
of the House.

7

The audit report of the Isatitute for the
year 1986-87 was. placed before the Finance
Committec of the [nstitute at its mecting
held on 4,3.88. The audit report.and-gnnual
report of the Institute for the year 1p86-87
were not placed before the Governing
Council of the [nstitate.

The required number of copies of anaual
report of the Institute for the year 1986-87
containing the audit report were received
towards the end of March, 1988. However,
copies of Hindi version were feceived
towards the beglnning of May, 1988.

Ap stated under (j) complete set of docu-
ments were reccived towards beginning of
May, 1988 Since Budget Session was
coming to an end towards 2nd week of
May, 1988, Review statements etc. on the
report could not be prepared immediately.
The review statement and delay statements
were prepared before the commencement of
the Monsoon Session of the Parliament and
the same were approved by the Minister of
State and documents were also authenticated
on the 3rd August, 1988. h

Fhe documents were sead w0 the Lok Sabba
Secretariat, Wajya Sabba Secsetasiat by, this
Mumasiry om the 18th August, 1988 for laying
the samc on the Table of the Sabha,



IL The latest position of  The Institute has informed that the auditing
the Annual Report and of accounts of the Institute for 1987-88 is
Audited Accounts of the is likely to be completed shortly and the
Company for the year documents will be sent to the Ministry by
1987-88. When these the end of October, 1988.
are expected to be
placed before Parlia-
ment ?

III. The remedial measures This Ministry has reminded the Institute to

taken or proposed to be send copies of the Annual Reports and
taken to ensure laying audited statement of accounts for the year
of Annual Reports and 1987-88 both in English and Hindi from the

Audited Accounts of
the Institate within the
stipulated period of

Month of July, 1988, itself. This Ministry
is also writing to the Institute to place both
the annual report and audited statement of

nine months from the
close of the acoounting
year, in future.

accounts before the Governing Council/
Governing Body of the Institute before
sending copies to this Ministry for thc
purpoic of laying the documents on the
Table of the Lok Sabha/Rajya Sabha.

. 2.5 The Committee considered the matter at their sitting held on
29.5.1989.

2.6. The Committee mote that the Annual Report and Audited Accousts
of the Kidwai Memorial Institute of Oncology, Bangalore for the year 1986-87
which in terms of the Committee’s recommendation ought to have been laid in
Parliameat by 31st December, 1987 were actually laid on the Table of Lok
Sabha on 22 August, 1988 j.e. after a delay of about 7} months. From the
information furnished by the Ministry of Health and Family Welfare about the
delay in finalising the Annual Report and Audited Accoumts, the Committee
find that the auditing of acconmts by Awditors took aboat 4} months and another
4 moaths were takea by the Institute to place the Awdit Report before their
Finance Committee. However, the Annual accounts and audit report thereon
were not placed before the Goverming Council of the Iastitute. Hindi and
Eaglish versons of the Amaual Report and Audited Accounts were mot semt
together by the Institute to the Ministry for laying on the Table of the House.
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The Ministry also took abount 4 months in placing those documents on the Table
of the House after their receipt from the Institute. Thus there has been avoi-
dable delay at every stage. The Committece foel that the procedure regarding
compilation of the accounts, their auditing. approval, translation etc. needs to
be stresmlimed in the Tnstitute so that the accoumts may be completed in shor-
test possible time and these together with the Annual Reports are sent to the
Ministry for placing before Parliament within nmioe months of the close of the

accounting year.

2.7. The Committee find that additional time of one month was taken by
the Imstitate for supply of copies of Report and Accounts in Hindi. The
Cemmittee would like to urge upon the Ministry to comply with the Committees
recommendation contained in para 2.17 and 2.18 of their First Report (Fifth
Lok Sabha), which stipulates preparation of Hindi version of reports and
sccounts concarrcatly with the English verson thereof in order tbat both the
versions can be placed before Parliament simultanecusly. To achieve the
desired result, the Institute should take advance action to undertake translation
work of the reports and accounts.

2.8 The Committee are unhappy to not: that the Annnal Report and
Andited Accounts were laid on the Table «f the House without obtaining the
approval of the Governing Cou:cil/Governing Body of the Institute. The
Commiittee feel that the documents not approved by the Governing Body cannot
be construcd as anthentic documents fit for placing before Parliament. The
circamstances under which the documents were laid in Parliament, without
these having been seem by the Governing Council, need an explanation. For
the future, it should be ensured that the documents are placed in Parliament
ealy after they have been vetted approved by the Governing Council,

29 The Committee note that there was Some improvement in the
subsequent year 1987-88 in so far as the Annual Report and Audited Accounts
of the Institute were laid on the Table on 12.4.1989 i.c. after a delay of abont
3} months. The Committee urge upon the Ministry and the Institute to draw
up a time schedule for finalisation of accounts at each stage So as to eliminate
delay and ensure laying of the Annoal Reports and Audited Accounts of the
fastitute within the prescribed period of 9 months from the close of the

acconting year.



CHAPTER 11

DELAY IN LAYING AUDITED ACCOUNTS!AND AUDIT REPORT
THEREON OF THE HIMALAYAN MOUNTAINEERING
INSTITUTE, DARJEELING FOR THE YEAR 1986-87.

The Committee on Papers laid on the Table had. while examining the
organisations whioch received grants from the Consolidated Fund of (ndia
and whose Annual Reports/Audit Reports were not laid on the Table of the
House inter-alia recommended in the Twentieth Report (Seventh Lok Sabha)
(presented to Lok Sabha on 8 May. 1984) as under :—

«§.8, The Committee note that the Himalayan Mountaineering Institute,
Darjeeling and the Nehru Institute of Mountaineering, Uttarkashi are
of national importance getting hardsome grants from the Centre as well
as from the concerned State Governments. From the information given
by the Ministry of Defence it is clear that there is a good amount of
involvement of the Central Government in the affairs of these Institutes
as officials of the Ministries of the Government of India and of State
Governments are represented in the Executive Council. Their Annual
Reports and Audited Accounts are. however, not laid before Parliament,
The reason given by the Ministry of Defence that these Institutes being
registered private bodies in their respective States, the State Legislatures
would be appropriately concerned with their Annual Report and Accounts
is not justified because the net annual expenditure shared by the Central
Government in the Himalayan Mountaineering Institute, Darjeeling and
the Nehru Institute of Mountaineering, Uttarkashi is 70% and 50%
respectively. Further, the share of recurring and non-recurring expend-
iture of Ministry of Defence on these Institutes is increasing every year.
From Rs. 2 lakhs per annum upto 1977-78 it has been raised to Rs 6 lakhs
from 19 2-83. The Committee feel that the Parliament should more
appropriately be concerned with the Annual Reports and accouats of
these Institutes than the State Legislatures concerned. The Committee,
therefore, reccommend that the Ministry of Defenee should lay before
Parliament the Annual Reports and Audited Accounts of both the
aforementioned Institutes within months of the close of their accounting

year.”
10
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322 The Ministry of Defence in their action taken replics furnished on
9.7.1984 on the above mentioned recommendation of the Committee,
stated that both the organisations had been asked to furnish their Annual
Reports and Audited Accounts for the year 1983-84 for laying on the Table
of the House.

33. The position of laying of the Annual Reports and Audited Accounts
of the Himalayan Mountaineering Institute from 1983-84 onwards is as

under : -

Year Date o! laying Period of delay
1983-84 ) 47 months
1984-85 ) 14-12-87 35 months
1985-86 5-9-1988 20 months

The Audited Accounts and Audit Report of the I[nstitute for the year
1986-37 which were re juired to b laid on the Table of the House within nine
months of the close of the accounting year j.e by 31 December, 1987, were
laid on the 28 Novembar, 1988 i.e after a dclay of about 11 months.

3.4, In the delay statement laid alongwith the Annual Reports and
Audited Accounts for the year, the reasons for delay were explained as under :

““The Executive Council/General Body of the Institute do not meet
regularly because of finding dates convenient to the President and Vice-
President of the Institute, it would not be possible to stick to the stipula-
tion of placing the reports always within 9 months of closing of Accounts
each year, The Prime Minister and the Chief Minister, West Bengal are
the President and Vice-President of the Institute respectively.

The Audit Report of the Institute for 1986-87 was reccived in the
Ministry from the Director of Audit Central on 10.12.87. Since the
meeting of the Executive Council of the Institute was held on 1.12.87,
the report could not be approved in that meeting. Approval of the
members of the Executive Council has been obtained by circulation.

Due to the indefinite closure of the printing presses at Darjeeling on
account of the activities of GNLF, the printing of report took considera-
ble time. Similarly, the translation of the report in Hindi also was quite
time consuming. In view of this, the Audited Accounts of the HMI for
1986-87 could not be placed before Parliament earlier.
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As regards the Annual Report of the Iostitute, it may be mentioned
that this is included in the Annual Report of the Ministry of Defence
which is separately laid on the Table of the House.”

3.5 The Ministry of Defence (D:partment of Defence) were requested
on 26 Dzcember, 1988 to furnish information on certain points. The points
om which the information was sought and replies of the Ministry thereto on
21 April, 1989, are us urder :—

(i) The reasons for holding In accordance with the Rules of the

(ii) The

the meeting of the
Executive Council and
General Body of the
Lastitute as late as on
1.42.1987.

reasons for not
laying Aneusl Report of
the Inmitute on the
Table of the House
together with the audited
accounts Audit
Report.

and

(it The latest positien of

the Aanual Report and
audited accounts of the
Institute for the year
1987-88. When these
are expected to be placed
before Parliament ?

(iv) The remedial measures

taken or proposed to be
taken to ensure laying
of Aunual Report and
audited accounts ef the
Company within the

Institute the Executive Council and General
Body are to meet at least once a year to
transact business.

The carlier meetings of the Executive
Council and General Body were held on
7.2.87. The Executive Council and
General Body meetings held on 1.12.1987
were thus on time.

Annual Report of the [nstitute is incloded
in the anoual report of the Ministry of
Defence which is laid on the Table of the
Housc cvery year. This fact was mentioned
in Delay Report attached to the audit
report of the Institute for 1986-87 laid on
the Table of Lok Sabha on 28.11.1988.

The Audit Report for 1987-88 has already
been pristed in English. Work on Hindi
translation is in progress. Itis proposed
to lay the Report before Parlinment during
the curront session after obtaining the
approval of the Bxecutive Council.

The Institute is being directed to have the
audit of its Accounts completed as carly as
possible after 3] March and supply the
requisite number of copies thereof both in
Hindi and English to the Ministry at the
carliest to ensure its timely submission
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stipslated period of mine  before Parliament: Alvoy. it is- praposed

months from the close  that in case any ddlay is. foreseen in the

of the accowntimg year,  holding of the: Executive Goungil mpecting

in fuivse. for reasons beyond oue comiso), consans of
the members fos-adeplion of the report for
laying befose Parliament-would be obeained
by circulation.

3.6 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 29.5.1989.

3.7 The Committee regret to note that despite their recommendation
containcd in Twentieth Report (Sevemth Lok Sabha) (presemtcd to Lok Sabha
on 8 May, 1984) the audited accounts of the Himalayan Mountaineering
Institute, Darjeeling for the year 1986-87 and audit report thercon were laid on
the Table of the House after a delay of 11 months and these documents for the
subsequent Year 1987-88 were laid with a delay of about 4 months. The
Committee also note that the Avnual Reports in respect of the Instilute are mot
being laid together with the Audited Accounts and Audit Reports. These are
instead included in the Amnual Report of the Ministry of Defeace which is
scparately laid oa the Table of the House. The Committee feel that this is
mot in consomance with the recommendation of the Committee made ia this
bebalf from time to time The purpose of laying all these documents together
is to emable the members of Parliament to have a complete picture of
the activities, performance and fisancial stability of the organisation. The
Committee, therefore, recommend that the Ministry of Defeace should also lay
on the Table of the House a separate Annual Report of the Institute along with
the andited accounts and Audit Reports 50 that all the docume®s are available
to the Members of Parliament at the same time,

3.8 On perusal of the statement explaining reasons for delay laid on the
Table of the House and the subsequent information furmished by the Misistry
of Defence, the Committee mote that the avditing of sccowsts took about
4 months, pristing of Audited Accousts and andit Report thereon could mot be
completed before 9.5.1988 due to frequeat and prolomged bandhs and strikes
in Darjecling. Thereafter, trassiation of sadited accounts in the Ministry
itself took about 7 momths. Over and above the Ministry took 3 momths in
preparation of ‘Review’ and delay statement, though the printed copies of
Awdited Accocats and awdit report had been received inm the Ministry much
earlier i.c. on 3.6.1988. From the above, the Committec cannet but conclude
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that recommendations of the Committee made from time to time have not been
implemented with the seriousness the deserve. The Committee deplore the
lackadaisical mamper in which the thisgs were bandled by the Ministry. The
Committee desirc that the Ministry of Defence should in consultation with the
Imstitute and Audit Authorities chalk out a time schedulc in such a manser that
all the formalities are completed and anmual Reports and Audited Accounts
together with the audit Report and ‘Review’ are placed before Parliament well
within the prescribed period of nine months of the close of the accounting year.



CHAPTER 1V

DFLAY IN LAYING ANNUAL REPORT AND AUDITED
ACCOUNTS OF THE DELHI DEVELOPMENT -AUTHORITY
FOR THE YEAR 1986-87

The Annual Report and Audited Accounts of the Delhi Development
Authority for the year 1986-87 were laid on the Table of Lok Sabha on 30
November, 1988 together with a delay statement and ‘Review’.

4.2 In terms of recommendation of the Committee on Papers Laid on
the Table made in paragraph 3.5 of their First Report (Fifth Lok Sabha),
these papers were required to be laid on the Table within 9 months of the
close of the accounting year. j.e. by 31 December, 1987. Thus there was delay

of about 11 months.

4.3 In the delay statement the reasons for delay had been explained as
under :—

“Sub-section (4)- of Section 25 of the Delhi Dovelopment Aoct, 1957
(61 of 1957) provides that the accounts of the Delhi Development
Authority (DDA), as certified by the Comptroller and auditor General
of Indis, or any other persoa appointed by him in this behalf, together
with the audit report thereon shall be forwarded annually to the Central
Government and that Government shall cause a copy of the same to be
laid before both the Houses of Parliament.

As per recommendations under para 1.62 (6th Report) of the
Committee on Papers Laid on the Table, a revised the schedule providing
for laying of annual report of DDA alongwith time Review of the Minis-
try on the Table of both the Houses of Parliament by the 31st December
each vear was drawn up in consultation with the C&AG of Indla and the
DDA and issued on the 29th October, 1984. The DDA was ﬁleﬂod.ully
reminded to observe this schedule sarupulously.

13
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The DDA has informed that they submitted their annual accounts for
1986-87 to the audit on the 28th Scptember, 1987. The accounts were
audited by the audit and an-Audit Cantificate was issued by the audit on
25.4.1988. DDA furnished their para-wise comments on the final audit
report .on 12.7.1988. Some further information which was found
wanting was called from the DDA and the same was furnished by the
DDA on 18.7.1988.

The comments by the DDA on the final audit Report were considered

.in 1the Mimistry -in comsultation with the officess of the DDA, After
thoreugh cxamimatipn. the review by -this Ministry on the audited
accounts of the DDA for the year 1986-87 was finalised. By the Lime
this review and other associated documents could be sent to «he Rajya
Sabha and Lok Sabha Secretariat for being laid in two Houses of Parlia-
ment,-the Mensoon - Session-of the Parliament came to an end, in respe-t
of Rujya:Sabha on 6th September, 1988 and in respect of Lok Sabha on
$.9:1988. Tée Auvdired Report on the accounts of DDA for the year
1986 87 could not therefore be placed in two Houses of Parliament
earlier.

The DDA had requested this Ministry to consider their suggestion for
a more liberalisel time-schedule as they found the existing time-schedule
to be too tight to be observed. Their request was considered in
consultation with the Director of Audit, Central Revenues who did not
scemmend dho :Lbcsedissiion. All comsernod ‘have been instrmeted to
adhere wo the cymting time-achedule laid down in Gctober, 1984:for the
propasation ead finalisation of the sepost for futuro years pasticularly in
ko tmakground af the fact that the DDA has uadertaken computerisation
.in-verious arees inoluding Maenthly/Annual Accounts, Every effort will
e made to day the Report by the prescribed date in future,”

4.4 The Ministry of Urban Development were requested on 27 December,
1988 to furnish information on certain points, The points on which the
jaformanion ‘was sought and replies of the Ministry thereto received on 9
Febsunry, 1999 arc as under : —~

NOINTS REPLIES
1. The dates when —

(a) C&AG was approacied Oa 29.9:87
for appointment of
Statutory Auditots ;



(b)

(]

td)

(e)

{3}

(8

(h)

(i)

5))

(k)

Statutory Auditors were
appointed by C&AG. ;

the Annual Accounts
were compiled and were
ready for being handed
over to the Statutory
Auditors for auditing ;

the accounts were handed
over to the Auditors ;

the anditing of accounts
commenced and the time
taken in it ;

queries, if any, raised by
Statutory Auditors ;

querics of the Statutory
Auditors resolved ;

the Auditors furnished
final Audit Report to the
DDA ;

Annual Report and
Audited Accounts were
taken up for translation
and printing and time
taken in it ;

The *Review’ report was
prepared by the Ministry
of Urban Development ;

delay statement prepared
and submitted to the
Ministry of Urban
Development ; and
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On 28 10 87

On 28.9.87

On 29 9.87

Commenced on 28.10.87 and concluded on
8.1.88

The fina! draft reply was received on 8.2.88

Replics on the draft Audit Report were sent
on 9.3,88, i.e. within the prescribed period
of one month,

On 26.4.88

Annual Report and Audite™ Accounts were
sent for translation into Hindi and for
printingon 2.5 88. The work was complated
on 22.6 88.

Fhe report was approved by the Ministry
on 18.7.88

The delay statement was finally approvcd by
the Minisiry on 22.8.88.



(n

i

.

Annual Report  and
Audited Accounts to-
gether with delay state-
ment were dent to the
Ministry of Urban Deve-
lopment for laying on the
Table of the House.

The latest position of the
Annual Report and
Audited Accounts of the
Authority for the year
1987-88. When these are
oxpected to be placed
before Parliament ?

The reasons for not
adhering to the time
schedule drawn up for
finalisation of Annual
Report and Accounts of
the Delhi Development
Authority.

The rcasons for not
complying with the
recommendations ol the
Committee on Papers
Laid on the Table of

The Annual Report, the Audited Accounts,
the delay statement and the review were
sent to the Lok Sabha Secretariat on
25.8.88.

The Accounts for the year 1987-88 were
finalised on 30th September, 1988 and
DACR were informed on 13th October,
1988 alongwith 5 copies of Annual Accounts.
The Accounts of the Authority were placed
beforc the meeting of the Authority on
21.10.88 and wgre approved by the Authority
on 12.12.88. DACR took up the Auditing
on 3.10.88 and completed on 13 ; 89 The
draft Audit Report is still awaited.

Reports will be made to reply the draft
Audit Report within time so that final
Audited Report could be received from
DACR as carly as possible. Thercafter the
work for translation into Hindi and printing
will be taken up

DDA has stated that under the present set
up of accounting it i8 not possible to
achieve the annual closing of the accounts
by 3U Jume evcry year. They have sub-
mitteJ a revised time schedule for comple-
tion of various stages of work involved in
issuc of audit report and its presentation
together with Annual Accounts o Parlia-
ment for consideration and approval of the
Ministry. The proposal of the DDA bas
been considered and rejected. They were,
therefore, advised to submit their accounts
by 30th June every year as stipulated.
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Lok Sabha contained in
para 1.71 of their Sixth
Report  (Sixth Lok
Sabha) presented to Lok
Sabha on 11th May,
1978.

V  The remedial measures The DDA arc making cfforts to streamlin
taken up to ensure laying the procedures and improving the accoun-
of annual Report and ting techniques.
audited accounts of the
Authority  within  the
stipulated period of nine -
months from the closc
of the accounting year
in future.

4 5 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 29 May, 1989.

4.6 The Committee mote with concern that the annual Report and audited
accounts of the Delhi Development Authority for the year 1986-47 were laid on
the Table of Lok Sabha on 30 November, 1988, under Sub-Section 25 of DDA
Act, 1957, after a delay of about 11 months. The Committee further note that
these documents of the anthority for the subsequent year 1987-88 which ought
to have beea laid by 31 December. 1988, were laid on 9 May, 1989 /.c. after a
delay of about 4 months. In pursuance of 3 recommendation made by the
Committee in para 1.62 (6th Report) a revised time schedule providing for
laying of anmual Report of DDA alongwith the Review of the Ministry by
31st December, each year had been drawn up. Unfortunately, however, this
schedule has pot beea scrupulously observed and there have been slippages year
after year. The Committee cannot but emphasize that with a view to emsaring
that the Annual Reports etc. are laid in Parliamest within the stipalated peried,
the time schedule drawn up for completing various stages of the work imvolved
should be strictly adbered to Fwthhwmmm“i;
streamlined 5o that the different stages of the work imvolved in finalisstion of
accomsts ; their apditing by C&AG and farther processing imvolved st the
Ministry level, are completed accordiag to predetermined schedule.
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4.7 The Committee also recommend that the Ministry of Urban Develop-
meat, as the Administrative Ministry concerned should moaitor each stage of
finalisation of Annual Reports and Audited Accounts of the Authority. For this
purpose an officer of the rank of Deputy Secretary may be made responsible to
watch the adberence of the time schedule 1aid down. It would be emjoined om
him to ensure that the required documents complete in all respects are placed
before Parliament within the prescribed time limit of nine months of the ciose of
the relevant acconating year of the Authority. The Committee would like to be
apprised of the precise action taken in the matter.



CHAPTER V

DELAY IN LAYING ANNUAL REPORT AND AUDITED ACCOUNTS
OF PADMAJA NAIDU HIMALAYAN ZOOLOGICAL PARK
DARJEELING FOR THE YEAR?[985-86

The Padmaja Naidu Himalayan Zoological Park. Darjeeling formerly
known as Himalayan Zoological Park was established on 14 August, 1988
under the Administrative Control of the Education Department, Government
of West Bengal. At a later stage the park was converted into a Society on
14 January, 1972 under the West Bengal Socicties Registration Act, 1961.
Subject to the formation of the Registered Society, the project maintenance
costs were agreed to Le financed cqually between the Central and State
Governments. During the financial year 1985-86 the amount provided in the
Budget by Government of India and the Government of West Bengal was
Rs. 19,25.950/- each but the grant sanctioned by them were Rs. 1,25,000/- and
Rs. 8,24,000/- respectively.

5.2. The Annual Report and Audited Accounts of the Himalayan
Zoological Park, Darjeeling for the year ]1985-86 which ought to have been
laid by 31 December, 986, werc laid after a delay of about 27 months fe.,
on 5 April, 1989, together with a statement explaining the reasons for delay.
The ‘Review' detailing the activities and performance of the Park during the
year under report was not laid on the Table of the House.

5.3. Inthe delay statcment, the rcasons for delay were oxplained as
under :

““The Apnual Report and Audited Accounts of Padmaja Naidu Himalayan
Zoological Park, Darjecling, could not be placed on the Table of Lok
Sabha within the stipulated period due to the fact that the Zoo Authori-
ties did not submit the annual Report and Audited Accounts till January,
1989 inspite of repeated rcminders from the Ministry. The Zoo is under
the administrative control of West Bengal Government, Therefore, the
Chief Minister of West Bengal was also approached for getting the report
submitted expeditiously but no progress was made in the matter., Even
the grant-in-aid for the Zoo for the year 1988-89 was not released to
prossurise them to submit the annual report at an early date, As rogards

the report for the year 1986-87 and 1987-88, the State Government is
being persued Lo furnish them at the earliest.”

21
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5.4 Thc above statement did not fully cxplain the reasons for delay.

The Ministry of Environment and Forest were therefor, requested to furnish
information on certain points,
by the Ministry on 27 April, 1989 were as under :—

(@)

("

(c)

(d)

(c)

if)

(®

POINTS
I. The dates when :—
C&A.G./A.G., West

Bengal were approached
for appointment of
Statutory Auditors ;

Statutory auditors were
appointed by C&AG/AG,
West Bengal ;

the Annual acconnts were
compiled and were ready
for being handed over to
the Statutory Auditors
for auditiog ;

the accounts were handed
over to the Auditors ;

the auditing of accounts
commenced and time
taken ;

the Auditors furnished
final Audit Report to the
Organisation ;

thc Aonual Rcport and
audited accounts were
placed before  the
Governing body of the
organisation ;

The points and the replies thereto furnished

REPLIES

it is an autonomous body under the
administrative control of the West Bengal
Government. The accounts of the Society
are audited by Chartered Accountants,
C&AG/AG, West Bengal were therefore,
not approached for appointment of auditors
for auditing the accounts of the Society.

The auditorss were appointed by the
Government body in January, 1987.

6 April, 1987

January, 1988

5 May, 1988 ;
S days,

21 May, 1988

29 November, 1988



(h)

II.

1L

v,

the Annual Report and
audited accounts were
taken up for translation
.and printing and time
taken in it ;

Whether the audited
accounts and _ audit
Report have been certi-
fied by C&AG/AG, West
Bengal. If not, the
reasons therefore.

Ll

The rcasons for not
laying ‘Review’ about
the activities and per-
formance of thec orga-
nisation during the year
under report,

The latest position of
the Aninual Reports and
accounts of the Orga-
nisation for the year
1986-87 and 1987-88.
When these are expected
to be placed before
Parliament,

The remedial measures
taken or proposed to be
taken to ensure laying
of Annual Reports and
Audited Accounts of the
Organisation within the
stipulated period of nine
months of the close of

the accounting years, . in

future,

from
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English version—7.12,1988

Hindi version—15.12.1988
Report took 42 days,

Audited Accounts were approved by
Governing Body. Approval of C&AG/AG,
West Bengal not solicited,

Lok Sabha was informed of the situation
time to ume by placing delay
stat.ments.

Annual Report and Audited Accounts for
1986-87 had been laid on 3.5.1989. These
documents for 1987-88 were pursued with
the West Bengal 'Government.

Due to adverse law and order situation in
Daurjeeling, death of the then Zoo Direc-
torand other unavoidable circumstances,
the Society could nct submit the reports for
1985-86 and 1986-87 carlier. During
+'1988-89 the grant-in-aid for ihe Socicty
was with held till 31,3,1989 to press the
Society for early submission of the Annual
Report,
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5.5 The matter was considered by the Committee on Papers laid on the
Table at their sitting held on 4 September, 1989.

56 The Committee are unhappy to note that the laying of the Anmnal
Report and Audited Accoutts of Padmaja Naidu Himalayan Zoological Park,
Darjeeling for the year 1985-86 were inordinately delayed by 27 momths as
these were required to be laid on the Table of the House by 31 December, 1986
i.e. within 9 months after the close of the relevant accounting year. The
accounts of the Zoological Park for the sabsequent year 1986-87 were also laid
on the Table of the House after delay of about 14 months and the documents for
the years 1987-88 and 1988-89 are yet to be laid.

5.7 From the information received from the Ministry of Eavironment and
Forests, it is stated that due to adverse law and order situation in Darjeeling
and other unavoidable circumstances, the Society could not submit their reports
earlier. As regards remedial measures, the Ministry have farther stated that
the grant-in-aid for the Society for the year 1988-89 was withheld till 13.3.1989

to press the Soclety for early submission of the Amnual Report and Aundited
Accounts of the Society.

5.8. The Comnmittee regret to note that compilation of the accoants of the
Seclety for the year 1985-86 were delayed by ome year after the close of the
accounting year. Althoagh the accounts of the Society were ready in April,
1987 but these were handed over to auditors for anditing oaly in January, 1989
after delay of about 10 months. The Auditors took a period of abont 3 months
in commencing the audit. Final Audited Report of the Society was ready om
21 May, 1988 but both the Annual Report and Audited Accounts were placed
before the Governing Body of the Society on 29 November, 1988 after a period
of about 6 moaths. The Committee fcel that the delay which was caused at
varions stages could have been avoided if a careful watch had been kept both at
Society level as also in the Ministry.

59. The Committee are also vnhappy to mote that the Mimistry of
Enviroament and Forests did not lay their ‘Review’ about the activities and
performance of the Society during the year usder Report. Audited Accommts
and Audit Report farnished by the Chartered Accountants of a Private Company

are also not accompanied by Audit Certificate either from C&AG or from AG,
West Bemgal.
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510. The Committee regret to note as to how the work of laying of
Amnual Report and Andited Accounts of the Society is being done in the
casual manner and there is no realisation on the part of the Society manage-
ment of the Ministry concerned that the documents of the Society are required
to be placed before Parliament within a prescribed time frame. All out efforts
need to be made to ensure that various stages of compilation of accounts efc.
are completed according to pre-determined schedule.

The Comntittee recommend that a time bound programme should be drawn
ap by the Ministry of Environment and Forests in consultation with the
Padmija Naido Himalayan Zoological Park, Darjeeling; to ensure that the
documents are jcompleted !n all respects and placed before Parliament within
the stipulated period of 9 months from the close of the acoounting year in

future.



APPENDIX

Summary of recommendations|observations contained in the Report

S. Reference to para Summary of recommendations/

No. ' No. of the Report observations

| 2 3

1 17. In paragraph 1.17 of their First Report (Sth

LS). the Committee on Papers laid on the Table,
had recommended inter-alia that autonomous
orgauisations which lay only their annual
reports in Parliament should not take unduly
long time in laying them after the close of the
accounting year. The Committee had also
recommended that in such cases the administra-
tive Ministries should ensure that the Annual
Reports are invariably laid before Parliament
within six months after the close of the
accounting year. It is strange that the Depart-
ment of Personnel and Training has taken the
view that the above recommendations of the
Committee are not applicable to laying of the
annual reports of the UP3C as an explanatory
memorandum is also required to be laid by the
Government alongwith the Annual Report. It
hardly needs to be pointed out that the
autonomous organisation referred to in the
Committee’s recommendations cover all
autonomous bodies like UPSC and therefore
annual reports of the Commission should be
laid before Parliament within six months after
the close of the accounting year. It is true
that article 223 (1) of the Constitution which

26
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1.9

provides for laying the annual reports of the
Commission before the Houses of Parliament
does not lay down any time limit for laying the
Report of the UPSC, As’a matter of fact, the
time limit within which autonomous organisa-
tions should lay their annual reports before
Parliament have not been specified in any Rule
or enactment but through its recommendations
made from time to time, the Committee on
Papers laid have stipulated that annusl reports
etc. of different organisations should be laid in
Parliament within a specified time.

The Committee expect that henceforth the
Deptt. of Personnel and Training would ensure
that the annual reports of the Commission are
invariably laid in Parliament within six months
after the close of the accounting year.

It is disheartening to note that one of the
reasons given for delay in laying of annual
reports of the Commlission was that after
finalising the annual report it took the
Commission as many as 4 to 5 months for
getting the english version of the report translated
into Hindi. This is not a satisfactory situation.
The Committee see no reason why the Report
cannot be translated concurrently. The
Committee desire that the Deptt. of Personnel
and Training should in consultation with UPSO
draw up a time schedule for finalising the reports
of the Commission and laying the same in both
Houses of Pasliament without any undue delay,
It may be ensured that in future laying of
documents is in no case delayed for want of
Hmndi translation.
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>

2.6.

2.7

The Committee note that the annual Report and

Audited Accounts of the Kidwai Memorial
Institute of Oncology, Bangalore for the year
1986-87 which in terms of the Committec’s
recommendation ought to have been laid in
Parliament by 31st December, 1987 were actually
laid on the Table of Lok Sabha on 22 August,
1988 i.e. after a delay of about 7§ months.
From the information furnished by the Ministry
of Health and Family Welfare about the delay
in finalising the Annual Report and Audited
Accounts, the Committee find that the auditing
of accounts by Auditors took about 4} months
and another 4 months were taken by the Institute
to place the Audit Report before their Fisance
Committee. However, the annual accounts and
audit report thereon were not placed before the
Governing Council of the Institute, Hindi and
English versions of the Annual Report and
Audited Accounts were not sent together by the
Institute to the Ministry for laying on the Table
of the House. The Ministry also took about 4
months in placing those documents on the
Table of the House after their receipt from the
Institute, Thus there has been avoidable delay
at every stage. The Committee feel that the
procedure regarding compilation of the
accounts, their auditing, approval, translation
etc. needs to  be streemlined in the Institute so
that the accounts may be completed in shortest
possible time and these together with the Annual
Reports are sent to the Ministry for placing
before Parliament within nine months of the
close of the accounting year.

The Committee find that additional time of one
month was taken by the Institute for supply of
copics of Report and Accounts in Hindi. The
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2.8

29

Committee would like to urge upon the Ministry
to comply withithe Committee’s recommendation
contained fin para 2.17 and 2.18 of their First
Report (Fifth Lok Sabha), which stipulates
preparation of Hindi version of reports and
accounts concurrently with the English version
thereof in order that both the versions can be
placed before Parliament simulatancously. To
achieve the desired result, the Institute should
take advance action to undertake translation
work of the reports and accounts,

The Committce are unhappy to note that the
Annual Report and Audited Accounts were laid
on the Table of the House without obtaining
the approval of the Governing €ouncil/
Governing Body of the Institute. The Committee
feel that the documents not approved by the
Governing Body cannot be construed as
authentic documents fit for placing before
Parliament, The circumstances uander which
the documents were laid in Parliament, without
these having been seen by the Governing
Council, need an explanation. For the future,
it should be ensured that the documents are
placed in Parliament only after they have been
vetted approved by the Governing Council.

The Committee note that there was some
improvement in the subsequent year 1987-88 in
so far as the Annual Report and Audited Accounts
of the Institute were laid on the Table on
12.4.1989 j.e. after a delay of about 3} months,
The Committes urge upon the Ministry and the
Institute to draw up a time schedule for
finalisation of accounts at each stage so as to
eliminate delay and ensure laying of the Annual
Reports and Audited Accounts of the Ingtitute
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within the prescribed period of 9 months from
the close of the accounting year.

The Committee regret to note that despite their
rccommendation contained in Twentieth Report
{Ycventh Lok Sabha) (prescnted to Lok Sabha
on 3 May, 1984 the Audited Accounts of the
Himalayan Mountaineering Institute, Darjeeling
for the year 1986-87 and audit report thereon
were laid on the Table of the House after a
delay of about 11 months and these docum=nts
for the subsequent year 1987-88 were laid with
a delay of about 4 months, The Committee
also note that the Annual Reports in respect of
the Institute are not being laid together with
the Audited Accounts and Audit Reports,
These are instead included in the Annual Report
of the Ministry of Defence which is separately
laid on the Tablc of the House. The Committee
feel that this is not in consonance with the
recommendation of the Committee made in this
behalf from time to time. The purpose of laying
all these documents together is to enable the
members of Parliament to bave a complete
picture of the activities, performance and
financial stability of the organisation. The
Committee, thercfore, recommend that the
Ministry of Defence should also lay on the Table
of the House a separate Annual Report of the
Institute along with the Audited Accounts and
audit Reports so that all the documents are
available to the Members of Parliament at the
same time.

On perusal of the statement explaining reasons
for delay laid on the Table of the House and the
subsequent information furnished by the
Ministry of Defence, the Committee note that
the auditing of accounts took about 4 months,



k|

3

10.

4.6

printing of Auadited Accounts and Audit Report
thereon could not be completed before 9.5 1988
due to frequent and preolonged bandhs and
strikes in Darjeeling. Thereafter, iranslation of
Audited Accounts in the Ministry itself took
about 7 months. Over and above the Ministry
took about 3 months in preparation of ‘Review'
and delay statement, though the printed copies
of Audited Accounts and Audit Report had been
received in the Minisiry much earlier je. on
3.6.1988. From the above, the Committee
cannot but conclude that recommendations of
the Committee made from time time have not
been implemented with the seriousness they
deserve. The Committee deplore  the
lackadaisical manner in whjch the things were
handled by the Ministry. The Committee
desire that the Ministry of Defence should in
consultation with the Jnstitute and Audit
Authorities chalk out a time schedule in such a
manner that all the formalities are completed
and Annual Reports and Audited Accounts
together with the Audit Report and ‘Review’
are placed before Parliament well within the
prescribed period of nine months of the close of
the accounting year.

The Committee note with concern that the
Annual Report and Audited Accounts of the
Delhi Development Authority for the year
1986-87 were laid on the Table of Lok Sabha
on 30 November, 1989, under Sub-Section (4)
of Section 28 of DDA Act, 1957, after a delay
of about 11 months, The Committee further
note that these documents of the Authority for
the subsequent year 1987-88 which ought to
have been laid by 31 December, 1988, were
laid on 9 May, 1989 i.e. after a delay of about
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4 months. In pursuance of a recommendation
made by the Committee in para 1.62 (6th
Report) a revised time schedule providing for
laying of Annual Report of DDA alongwith the
Review of the Ministry by 31st December, each
year had been drawn up, Unfortunately, how-
ever, this schedule has not scrupulously observed
and there have been slippages year after year,
The Committee cannot but emphasize that with
a view to ensuring that the Annual Reports etc.
are laid in Parliament within the stipulated
period, the time schedule drawn up for comple-
ting various stages of the work involved, should
be strictly adhered to. For this purpose the
procedures should be streamlined so that the
different stages of the work involved in
finalisation of accounts; their auditing by
C&AG and further processing involved at the
Ministry level, are completed according to
predetermined schedule,

The Committee also recommend that the
Ministry of Urban Development, as the
Administrative Ministry concerned should
monitor each stage of finalisation of Annual
Reports and Audited Accounts of the Authority.
For this purpose an officer of the rank of
Deputy Secretary may be made responsible to
watch the adherence of the time schedule laid
down. It would be enjoined on him to ensure
that the required documents complete in aHl
respects are placed before Parliament within the
prescribed time limit of nine months of the close
of the relevant accounting year of the Authority.
The Committee would like to be apprised of the
precise action taken in the matter.



3

43

14,

5.7

5.8

The Committee are unhappy to note that the
laying of the Annual Report and Audited
Accopnts of Padmaja Naidu Himalayan
Zaological Park, Darjeeling for the year 1985-86
were inardinately delayed by 27 months as these
were required to be laid on the Table of the
House by 31 December, 1986 i.e. within 9
months after the close of the relevant accounting
year ‘Phe accounts of the Zoological Park for
the subsequent year 1986-8 " were also laid on
the Tukle of the House after delay of about 14
.months and.the documents for the years 1987-88
and (1988489 are yet to be laid.

Rrom the information received from the
Ministry of Bnvironment and Forests, it is
stated due that to adverse law and order
situatien in Dgrjeeling and etber unavoidgble
ciroumstancas, the Society could not submit
their repoets ecarlier. As regards remedial

-moasures, the Ministry have further stated that

+he gramtiinsid for the society for the year
1988+89 was withheld till 31.3.1989 to press the
Seciksty for early submission of the Annual
-eoporg and Audited Accounts of the Society.

The Committeec regret to note that compila-
tion of the accounts of the Society for the year
1985-86 were delayed by one yecar after the
close ‘of the accounting year. Although the
-decounts of “the Society were ready in April,
1987 but these were handed over to auditors
for avditimg dnly in January, 1989 after delay of
about 10 ‘thonths. The auditors took a period
of about 3 months in commencing the audit.
Fintil ‘Audited Report of the Society was ready
on2] May, 1988 but both the annual report
and avdited accounts werc placed before the
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59

510

Governing Body of the Society on 29 November,
1988 after a period of about 6 months, *rhe
Comnmittee feel that the delay which was caused
at various stages could have been avoided if a
careful watch had been kept both at Society
level as also in the Ministry.

The Committee are also unhappy to note that
the Ministry of Envronment and Forests did not
lay their ‘Review’ about the activities and
performance of the Society during the year
under Report. Audited Accounts and Audit
Report furnished by the Chartered accountants
of a Private company are also not accompanied
by audit certificate either from C&AG or from
AG, West Bengal.

The committee report to note as to how the
work of laying of annual Report and audited
accounts of the Society is being done with the
casual manner and there is no realisation on the
part of the Society management or the Ministry
concerned that the documents of the Society
are required to be placed before Parliament
within a prescribed time frame. All out efforts
need to be made to ensure that various stages
of compilation of accounts etc. are completed
according to pre-determined schedule.

The Committee recommend that a time
bound programme should be drawn up by the
Ministry of Environment and Forests in
consultation with the Padmaja Naidu Himalayan
Zoological Park, Darjecling to ensure that the
documents are completed in all respects and
placed before Parliament within the stipulated
period of 9 months from the close of the
accounting year in future.
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